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LEGISLATIVE ASSEMBLY. 
8atw.Nla1l, 22M 8tptenabcr, 1928. 

The A88embly met in the .Assembly Chambel' at Half Past Two of 
the Clock, ),Jr. President in the Chair. 

(1) ALLEGATIONS IN CERTAIN NEWSPAPERS OF PARTIALITY 
.AND BIAS AGAINST MB. PRESIDENT. 

(2) ALLEGED PROPAGANDA BY THE HOME DBP M ~  
AGAINST Ma. PRESIDEXT. 

The Honourable 1Ir. 1. Crerar (Lt-ader of the JIOllAP.) : Mr. President, 
I should like, with your permission, to make a further statement on a 
matter which recently occupied the attention of this House and which 
has since continued to be of the deepest eoneem to Government and the 
whole House. The diseussion which took place on Friday, the 14th. on 
tht question raised b)' the Honourable the Leader of the Opposition 
regarding comments made in the Press or elsewhere about the i ~ 
of the Assembly has not, by common consent. resulted in clearing up a 
situation which 've· all oepl()re 

In what I have to Ray, my earnest desire and the desire of the Govern-
ment is to do what they can to place the relations between the Chair, the 
House and the Government on the basis of mutual confidence and under-
standing which all agree should subsist ; and with this object I find it 
my duty to restate the position of Government in the matter and myself 
a8 Leader of the House. The Government is not less jealous of the dignity 
of the ('hair than any other section oi the House, and regard themselves, 
along with all other Honourable Members. as bound to protect the Chair 
in the discharge of the duties imposed upon it. (Applause.) Govern-
ment have never had any reason on any occasion to question the striet 
impartiality of the rulings that you, Sir, have given from time to time , 
or of your conduct in the Chair and they have asked me to express their 
full confidence in the Chair. (Applause.) It follows that we most deplore 
and condemn, in common with Honourable Members sitting in all other 
parts of the Bouse, all allegations and comments in the Press or elsewhere 
that may appear directly or indirectJy to refteet adversely upon the 
impartiality of the Chair. It therefore also follows that in any action 
you, Sir, may think it right to take to vindicate the authority of the 
Chair in the matter of the reflections which were the subject of the recent 
discussion in the House or of any that may be made hereafter, you will 
have the full IUpport of Government. I state this explicitly to remove 
any misunderstanding that may h."c heeD. eauaed by my previous state-
ment on this Rubject. I must frankly admit that, the question haviq 
been raised quite unexpectedly, I Rpoke in less eonsidenod. terms than I 
would have wished and without due deliberation. I have now stated 
above the conaidered view of Government and express my regret that my 
previous statement did not correctly convey it. 

( 1246 ) 
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[Mr. J. Crerar.] 
The House hns also had its attention drawn to allegations of a cam· 

paign, instip:ated -by Govet'Dment., againSt ~  ~  I would ask the 
House to take it from me that there is no foundation for sueh a charge, 
which could hardly have been made except in an atmosphere clouded 
with suspicion. I ha,'e, also, been assured that certain official Members 
of th(' House have used expressiolls impugning the conduct of the Pre-
.. ideot and for this 1, 8S Leader of the House, eXpress my full regret and 
theirs, and would assure both the President and the House,tluit, so far 
as G01lernment can. they will take steps to ensure that there will be no 
recurrence. 

On the question of the relations between Government and the 
President of the AssPlIlbly, I would only ask leave to say one thing more. 
H at any time-and I IGRke the sllppositioJl only to avoid any possible 
mlli ~i li y i m ~ h l arisen in whieh Goyernment had been 
unable to feel that confidence in thc impartiality of the Chair which is 
neces.'!8ry for the due discharge ill this House of-the fuileti()ns both of 
the Chair and of qr,vernrnent. Government would at once have adopted 
the only possible and straightforward course of informing the President, 
and bringing the matter before this HoUSe. 

I desire in conclusion to repeat and to emphasise that Government 
is, on all grounds, certainly not less concerned, and in some respects 
'Perhaps even more deeply concerned, than any other interest, in the 
prestige, dignity, and authority of the Chair. (Applau.se.) I am grateful 
to you, Sir. for affordir,g me this opportunity of making my 0"-:1 ;-.(lsition 
and that of Government plain. It is the earnest desire of myself. as of 
those for whom I speak, that, whatever from time to time may bl'our 
political disagreements, we may all ll1lite to invest this Houst' with an 
honourable tradition in the conduct of its affairs, and !lee that by lending 
our assistance to the Chair, who is the natural guardian of all interests 
in the Houst'. this tradition should be constantly maintained. (Applause.) 

Pa.ndit lIotilal NelIna (Cities of the United Provinces: Non-
Muhammadan Urban) : Mr. President, I congratulate the Honourable 
the Home Member on the statement he has just m~  It is conceived 
in a spirit of absolute fairness to all concerned. I take it to be a complete 
vindication of the honour and dignity of the Chair and of this House 
against unworthy attacks and refiections from whatever ,quarter such 
attack/) and re1lections have emanated. On behalf of this side of the 
House I fully associ&te myself with the Honourable the Home Member 
in his unqualified condemnation of the baseless aspersions cast upon the 
Chair and this Hnul'e by the Pre:;s, for which we know the correspondents 
of the Times crf India, the Daily Telegraph and the Mortling Post are 
responsible. I have no doubt that you, Sir, will take such aqtion against 
them as you consider proper. -

As regards the allegations made by the Pioneer against the Qoverp-
ment, I am sure the Chair and this House will unhesitatingly accept, as 
I do, the assurance of the Ronourable the Home Member that there is no 
foUndation for the charge. I am equally sure that the House will welcome 
the further assUrance that the Government is not le&l!l l~ of the 
dignity of the Chair than any other section of this House and ~1  and 
trust that all sections of the Hou.c;e, whatever their differences mar be 
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on otber points, will alwnYIl combine to uphold that dignity to the best of 
their ability. 

The frank expression of regret. by the Honourable the Home Member 
at the conduct of certain official Members of the HOUle who permitted 
themselves to impugn the strict impartiality of the Chair will, 1 have DO 
doubt, be deeply appreciated by the House. The assurances given .by 
the Honourable the Home Member and the good sense of the o1J1eial 
MemberM themselves will, I am confident, avoid a reeurrenee. 

I hope, Sir, that after the statement made by the Honourable the 
Home Member to-day the misunderstanding eaulted by his previous state-
ment will be removed and that you and the Houae will accept biB regret 
for having made that statement. In these eircumstances, 80 far as the 
Govemmentand the official Members of the House are concerned, the 
matter will, I trust, be treated &8 a closed chapter. 

In conclusion I deRire to convey to you, Sir, our abiding faith in 
the striet integrity and impartiality of the Chair. Your rulings have as 
often been against us as in our favour, but I can confidently assert that 
there is not one Honourable Member on this side of the House who has 
ever doubted that they were prompted by anything other than strict 
fairnl'SS. It is indeed II matter of pride to us to find that in our first 
Indian elected President of the House we have one who by common consent 
would do honour to the Spea1{er's Chair ill f1!lY Legislature in the world. 

Permit me, Sir. to. convey to you the a.;,surance of this aide of the 
House that we have the fullest confidence in the Chair and that it will 
always be our duty and privilege to protect its honour and dignity. 
(AppJausl'.) 

Lala Lajpat Ba.i (Jullundur Division: Non-Muhammadan,) : Sir, on 
behalf of myself and the party which J have the honour to represent in 
.this House, I fully and unreservedly associAte myself with the remarks 
mad .. by the Leader of the Opposition. J repeat the congratulations 
which he h ~i  to the Government and the Honourable the Home 
Member for his very full and frank statement. I may add that that 
statement is calculated to enhance the reputation and dignity of the 
Government and the Chair. I am fully confident that it will be received 
with flTeat pleasure throughout the country and that it will conduee to , 
good understanding between the parties that are repre8eDted in this 
House. 

I alNo share, Sir, the ~  that have been given by the HonollI"-
able the Leader of the Opposition with regard to the confidence of this 
part of the House in the impartiality, integrity and ability of the Chair. 
I believe that thiH unfortunate incident having bf!en closed 80 happily, 
we shall all ill future he jealous of the reputation of this House. tbe 
reputation of the Chair and also of the reputation of the Government. 
(Applause.) I think, 8ir, the Government and the Honourable Member 
who have done thifl honolll"hl ... thing dt'serve (thoroughly and heartily) 
to be congratulated. If we proceed in this manner, I am perfectly sure 
that in future the relations between the two parts of the House will be 
much more pleasant and much more agrt'eable that) they have bee" in 
the pa,;t. 

L151LA 
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Sir Purahotamdas Thakurdas (Indian Mt'rchanh' Chamber: IDdiaB 
Commerce) : Sir, with great pleasure I identify myself with all that 
has fallen from the Honourable the Pandit and Lala Lajpat Ra.i. I have 
not the least doubt. Sir, that the Government of India have on this oeeasiQll 
risen fully to the best traditions of any Government and haTe proved 
their earnest solicitude for the prestige of this Hoaae. The statement 
made by the Honourable the Home Member does, if I may say so, great 
credit to himself and to the Government that he represeuta on the Treasury 
Benches. It is a genuine pleasul't' indeed, Sir, to see that a ~i  
which many outside thought began with 80 much estraDgement of feeliDg. 
as it was felt then. is happily now to end in complete understanding and 
cordiality in the House. :-:othing better could have been expeeted and 
I wish to repeat the assurance of my Party of our great respect for, 
and complete confidence in, ,you. Sir, 88 the President of this House. 

JIr. H. G. Cocke (Bombay ~ European) : SR, I desire on behalf of 
this group to express our approval of the eoune which Government have 
taken this afternoon and to congratulate them upon haviDc taken that 
course. .As I said on a previous oecasion, no Party haa stood more in 

,support of the dignity and detachment of the Chair thaD the group to 
which I have the honour to belong, and this Party will nevel" aJlo.w itself 
to be detracted from this cou..:e. We realiMe, as I am swe, you, Sir. 
realise, that in order to retain the full confidence of the Ho.use at aD 
times it is essential that a President should assume eontinuously a cloak 
of strict impartiality and detachment. It follows that however much 
any ruling or any action of the President may be the suhjeet of comment 
on technical grounds, no Member of this HGDSe is justified in implIting 
partiality or wrong motives to the Chair unless he is prepared to bring 
the matter to the 1loor of the House. 

<" 

Xawah Sir Zu1ftqar Ali Khan (East CentMll Punjab : Muhammadan) : 
Sir, I desire to 8880Ciate myself with the sentiments already expresaed 
by the other Party leaders ud I congratulate the Government OIl their 
decision to give ample and adequate expression to their views with regard 
to the controversy which has lately arisen. I am glad that the storm 
which threatened to involve us in some trouble haa passed off and left 
us in perfect peace and calm in this House. Sir, on behalf of my group 
I wish to express the feeling that you, as the symbol of authority, dignity 
and honour in this House, deserve, and have always received the eon-
sideration and obedience which you deserve, aDd we shall in future 
maintain that tradition which has been maintained by this HoWIe. Sir, 
we have never questioned the legality of your rulings and I have no doubt 

'1lhat all fair-minded men will say that whatever decisions you have given 
have been accepted with disciplinary attitude and behaviour. Sir, on 
behalf of my group I wish to congratulate the Government and I con-
gratulate the House on the manner in which they have reeeived the 
announcement made by the Honourable the Home Member. 

Mr. President: I should likf" to say a few words on this occaaion, 
but I think you will allow me to consider the stateinent which I have 
just heard ~  the speeches made by the Honourable Members. I . propose 
to say what I have to say on M ~y  In the meantime I cannot help 
co-ngratulating the Honourable Member (the Honourable the Home 
Kember) and the Government he· represents. 



MESSAGES FROM THB COUNClL01I' 81'A'l!E. ,i 

1ecret&r7 of the Auemb1y : Sir" I have received two Kesaagell from • 
the Secretary ot the Council of State. The 1lnt x..1,.e ruJI8 as 
follows : 

'I,' I am clineted to iDform :rOD tbat tM CouDeil fIf State haTe, at their meetiDc held 
on the 218t SeptoJBher 1928,·agreect witliout aD,. ameDdmata to the tolJowlDg BiDe 
whieh were paued by ~ LerWative .A.eembly on the 17th September, 1928 : 

1. A Bill to amend the lDdju Trade UaiOIll Aet, 1926, for a eertaiD po".... 
2. A Bill turther to ameAd the Indian lDeome-tu Aet, 1922, tor a eertaba pupoee. 
8. A Bill further to amead the ladiaa Life Aau!lUlee 00mpaaie8 Aet, 1912, tor 

eertaiD purpoeea. ud to provide tor tile eoUeetiOD of 1tati8tieal informat3oD 
ba ~  of inauranee buein .. other than life _ranee ~ 

•• A Bill to amend eertain enaetmeata aad to repeal eertaill other eJt&etmeIlt.. 
5. A BiD further to amend the Maclru Salt Ad, 1888, tor a eertain purpoee. 
6. A Bill to provide for the proteetion of the maub baduetry." 

The ~  Message runs as follows : 
" I am direeted to inform 10U tbat the Bill further to amend the Indian 8 ~ ... 

Act, 1925, for a eertaba pul'Jll*', which 11'81 paaeed b,. the LegieJative ~Iy on tile 
l;th September, 1928, WJUI paaed b:r the Council of State at ita meetiDg held on the 
2111t September, 1928, with the foDowjog ameadment : 

, Iu claUIlt' I, for the braekPts ud word • (Amendmeat) , the braeketa and worda 
• (8et-oud Ameaameut)' Weft 1I1I1Mrtitated.", 

The OouueiJ of Atate requests the eoneummee of the LePlative .A8lembly iJa tile 
llJIIt!Ildment. ' , 

Sir, I lay on the table the Bill as amended by the Council of State. 

SEPARATE OFFICE FOR Tlffi LEGISLATIVE ASSEMBLY. 

Pandit MoWalNehru (Cities of the United Provinces: Non-Muham-
madan Vrban) : Sir, I beg to moye the following motion: 

II This Bou.. is ~ ly of OpiDiOD : 

(II) that a separate A88embly Departaneat should be coutitated Dot later tbaD 
lat December, 1928 ; 

(b) that the Oovernment of fadia Mould take immediate atepe to _ the _-
tion of the !:Ieeretary of State to that part of the aeheme whiclt req1Iinle Jaia 
IIIUIction ; 

....... (c) that the 8~h m  submitted by the President aad amended by the OovelDDl8llt 
- ..... ~ II lliih  should be modified 80 &8 to provide: 

(1) that h~ A_bIy Department should be baeluded ill the portfolio of ... 
Governor General ; 

(2) that the prineipal ollleeJ'll of the Department should be appoiRted by the 
Governor General ba ('ou8Illtation with the President; 

(3) (0) that theR prineipal olIleera Uall be Hable to dismiMal by the GoT-
- ernor (kneral ba filusultatiou witll the President; 

(b) that other diaeipIiuary aetiOD against these oiIeera aIlouJd be iJa the . 
huds of the Preeideut lubject to a right of appeal to the Gmernor' 
~~  , ' 

(4) that other ~ l lb ll of the eetabliahmeat should be appoiRted b,. the l»re-
llident ba eolllUltatiou with the Secretary ; , 

- ( l~ ) 
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[Pandit Motilal Nehru.] 
(5) that theee other members of the establishment shall be liable to be diR-

missed, or otherwise punishE'd, by the President in consultation with th·· 
~ )  subject to a right of appeal to the Governor Geneml ; 

(6) thst qUe8tions of expenditure should be dealt ~ i h in the i ~  manner, 
but in case of difference of opinion on uny Item of l'xpeudlture betw.eeu 
the President and the Government of India there should bE' a refeJencl' 
to the Governor General, whose dedsion shall b(' final; 

The House further I'l''!uests the PrE'sident to ('ommunlt'ate this opinion to thl' 
Governor General for sUl'h adioh as he rna." be ple.asl·d to tak ... '· 

As the House is aware, this motion has a history behind it. It ~ as 
far back as 1924 that in answer to a question by the Honourable Mr, 
Neogy this information was elicited from the Government. They ~ i  : 
,. Th{' (F!t",st:OH ~~ c..-xh;uL .. tin:ly l'')';;llniUt'ti nitl'. t!H' JrU'h,'apt-t 'onlnlittc(1 sunnnttt-il 

its J't>porr and it /"" ""t'll dl"t-j(L .. \ t!l!I! for tI ... pr"'('nl. :n th., intt'r('sls botll of ,'<"ollomy 
an.l of effit'il'Il,'Y. it i~ ,ic",irat:,)., !loti! til<' bll~i l  of I!.,· L.·j{i.lntllrl' shuuld ,(IU:ilttl(' to 
bt, l'Olldllt't .. d h~  till' Lt>g:s!ar;\',' I)"'partlll"nl of til<' GOYt'ttllllC'Ut of ItHli". ,. 

That was un tht' 1st Fd)rullr\". 1924. ::;incc the11 tht'l"(, h ~ bet'll soow cor-
ro;ponden('e and i ~  betw(·t>n thi' Prt'sidt>ot and tIll' Gowrnmt'nt 
Oll the subject and a scheme carefully worked out was laid by the 
President before the Governor General. After a Ilr('nt deal of delay 
due to one thing or another a despatch was sent to the Secretary of 
::itate by the Government of India giving the lSubstance of the scheme 
of ihe President and their own seht'me and i i ~ out the diifl'r!'n('('K 
'>elween the two. That despatch was unfortunately !It'nt away hefor!' 
this House was affnrde,l an )l il~ :0 lli"t:us." it IIolJ"nrable ~l l  

bprs will remember that it was onl\' the other till" that th .. l'r('siril'nt 
Dlade a statement to tht' House and upon tbat ~ m  a nllmlll'r of 
Honourable Members addressed the HouKe and a s'ah'mt'nt in rf'ply 
was made In" tht' Honournb!t' the Homt' ~I mb  thf' Ill'xt day Th,' 
qUt'stion wh;ther thin)?S !!hould he aIlowed to remain wh!'rf' th,::; Wl'r,' 
was considered and it was ~  by you, Sir, that Party leaden! 
li~h  meet in your room and consider the question. We did l11e('t nnd 
we dirl consider the matter, but we arrived at no decisions. There 
W2U> only a general discussion. At your invitation we met 8~ i  tht' 
day before yesterday and the motion that I have just read \\"a", the 
result of the deliberations of our conference. It repr(,lWnts thl' vif'W 
cf the Party leaders present. In some instances it dot's not rl'pr"lwnt 
the \·iew of tlIe Pre;ident and in others it is the unanimoull vi!'\\' of the 
Party leaders and the President. On h ~h l  of GO\"f'rnment no opinion 
was ~ i  at the conft'renee. b ~ the'-had alrf'ad" !lent a des-
patch to the Secretary of State which ~ under hill ~ i i  
1 forgot to say that. as a reKuIt of the first conferenct' to which I have 
referred. the Honourable the Hom\:" Member vprv kindh' undf'rtonk to 
inform the &>eretary of State of the view of the eonference an,1 to 
request, on bphalf of the conference. his permisKion to enablp the JIouKe 
to discWIH the despatch which had been sent to him. That permili!lion 
having been Tf'ceived, the dt'spalch was laid on thl' tahl .. of tlw 11011111' 
and has since been considere.J by Honourable MemberH. 

The proJ.osa1 which my motion containK iii not identical with thl' one 
the Honourable the President made in the scheme which he drew up, 
but it was felt that. all a temporary meallure. and as a heginning in 
the direction of fully Heparating the establishment of this ASKemhlv 
from all Government Depart men til. the motion that J have laid before 
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the House would be a satisfactory first step and it is only in that seIUle 
that I am moving it. Honourable Members will, I hope, ~ ~  
tli.at, in spite of the peculiar position of this Assembly. and Its ~  
puwers, it is in no sense subordinate to the Government and that It 18 an 
~ ~bly the Members of which hAve equal rights, no Member liaving 

,J any supcrior rights to another Member. It is therefore only proper and 
in the fitness of things that the establishment attached to the Assembl,Y 
should also be independent of Government control. In fact, that IS 
fO in the Hour:;e of Commons and I suppose-though I am not quite 
sllre-in the other representative Legislatures. Therefore, the one 
thing that we have to eDimre is indepelldtmce of not only the Assembly 
bu( of everything appertaining to the Assembly-its office and estab-
lilihment-from the control of Government. The motion that 1 have put 
Leforc the Bouse goes a long way to secure that independence, but of 
('ourae not the whole way, and that is due to the peculiar conditions 
in which we find ourselves. If this were a HOWie wholly elected and 
rCbponsible to the electorates no di1ftculty would have arisen, because it 
would in the very nature of things have the fullest control of every 
Department. But the difficulty arUoes from the fact that the powers of 
this HOUKe are limited and it cannot exercise any control upon any 
llt'partment or exert any infiuence on anything which i~ not specifically 
rdt"rred to it bv Go\'ernment. ~ !H'ard the other da" from th.:o Honour, 
<lole the Home' Member that thev have to this exte'nt carrit>d out the 
sch(,1ll1! ot the Honourable the pre.ident-t.hat they have g1"f>Jl a who:("-
t ;IIW S(>l'rt'lary to this .Assembly who iH not 8 ~I mb  of the House. 
Uut he hlill remains undt'r the control of tht> Legislatin" JNpart-
rut'nf. 

~  that is th!' fin;t and fort'mm;t thing that has been dealt with 
:Jl m~  motion. W ~ tin not wish tbat the prineipal officers of thili 
.d&8embly should have any connection with the Government any more 
than with aDY other section of the House and therefore my first pro, 
position is that the principal officers should be appointed by the Go,'-
.. rnor Gt'uera) in consultation with the President, The practiet> in 

~ l  all tht> House is aware, if! that the clerk of the House IS 
~ l i  under It-Uers patent by JIh. Majesty the King on the reeom-
lliE-DIlation of ('()urse of the Prime Minister and the Assistant Clerk:> 
are appointt"d nndf'r Rigns Manual on the recommt'ndation of the 
.-":JlNIkt-r or in eonsuIt"tion with tht· Sp('>sker. But things are diiff'rent 
10 Enl!'tand to what tbt'Y aN' ht'N'. Thf'Tf' the O{l"t'rnmeDt is in a 
majority in the Houflt'. The Prime Minitrtf'r has the same eont"rolling 

"oit"t" and is in tht> samt' po!tition in regard to all thf' 
3 J'_\l. Departmenbl of the State. Ht're we haft jut the opposite 

~ tate of things. The Govt'rnmt'nt jR an iTTt'moveable Government. It 
i!< l ~ l in It minority ; of coun ... e%t"ept on such Geeasions as it un 
snatch the vot .. 11 from one ~ l  or another (Laogb:er) aDd there-
(ore the Government-that ill one of the reasons in fad gi\'t'n in tht' 
dt'spatc-h-want to kt'(,p a hold upon the ofBc-e of thf' AsfIt'mhly. Well. 
J do not st't' any reallon ,vhy one Party in th .. AA8t'blblv--and r submit 
~i h due dt·fer;net' that b~ m~  has no m ~ imJ.lOrtanee than 
pny other Party in tht' 1J0ulI&-T ~h l  alone han a eontrolling voiee 
in thf' oftlee t'Rtab1isbme-llt of the Asr.embly. unless it be of eourse u 
Oovnnment and not as Memben of the House. 'l'hat is the- stronpst 
reMOn, I snt/mit. wb)' tbe- J'Wpart1nt!1tt ahft)d be t'Iltireiyaeparat..J fro. 
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the Gol"el'D.Dlent as such. The Government is. party in thiJ Beue jat 
as any other Party. Well, the objection to that I And at page 5 of the 
despatch, which says : 

•• ~ view whit'h ~ Government of India taa Ia that Kemben of tile A_bly l 
0fIit'e, both thOIll' DOW to be traDaferrtld from the Letrialative Deputmeat ud al80 
thoae to be appohlted later on ~ flU vaeancil'S, mullt all be Go""l'IUJIent I18rvuta. " 

I do not see any reason, Sir, why they must, but the reason given i 80 long 
&> t.here js a majority in t.he Assembly, which may at any time be adverse 
to the Government, and ~  the support of which the Presidt'.Dt must 
Depend for his continuance in offict',' the men appointed must be Gov-
ernment servants. Now I do hopt' that no insinuation is made here ; 
but.it seems to me to be something which wpuld strike any reader that 
the President who owes his of6ce to the vott' of the eleett>d Members. was 
perhaps not coIisidered a suitable person to be put in charge of the otBce ; 
but I hope no real insinuation is made bere. At the same time I do not 
lilldel'Stand the logic of this. Why should it be that, beeause the Gov-
ernment is in a minority. and because the President owes his poet to the 
yote of the majority, therefore lhe office of the Aaaembly should remaiD 
under thl'! ('(\ntrol of the Government, tbat is to say the minority' I sub-
mit that there is no substantial reason given,--and on the contrary the 
lecu;.ons for entire separation from the Government are overwhelming. 
~  a difficulty has been created, or rather suggested, in the despatch 
that you eannot have an independent oftiee ; that it must. under the 
pl'<'Sent constitution be linked to some Wsting Department 01' included 
under some portfolio of the Council of the Governor General. I am not 
aware of any definite role saying that it must be so. But what is stated 
k: 

•• The requiremcnts of the t'olllltitution deDllUld that it should be linked with the 
Imper'..al Seerctariat, and the natuml atatllB for it is that of an attat'hed oille-e, that is to 
say, an oftiee attaehed to one of the Departments of the GO'l"emment of India at the 
head of whith will be the &'Cretary of the Lc.>gialntive Assembly," 

Sow, that is an argument whieh goes to this extent, that the Government of 
India is a l ~ i  unit ; that everything pertaining to the Government 
must belong to some Department 01' other of the Government; any Depart-
ment that is to be established must necessarily, therefore. come within that 
self-contained thing which is called the Imperial Secretariat, I submit, Sir, 
thul that begs the whole question. That is the very point upon which 
we differ from the Government, We say that -it should be an entirely 
llldf!pendent office and Dot included in the Departments which arc 
under the control of the Government, But in order to obviate thIS 
difficulty, the House will be pleased to observe that we have sU!l'lfesff>d--
and this is a result of the conference we had the other day-that the 
.A",sembly Department should be included in the portfolio of the Gov-
ernor General. Now that is a device-I call it only a device, a eon-
vf:ntional deviee-to get over this technical di16culty and will ensure 
practically complete separation from the Government Departments. 
lIJow we knoW' that His Excellency holds other portfolios-for instance, 
the Forei!m and Political Department-and that it is not as it were 
gaing out of oDe's way to ask Ilia Excellency to hold this portfolio ; 
Det:ides I find that this scheme to a very large extent is actually in 
'o;rue in the Punjab wllere this p4>rtfolio is held by the GoverDOI' 
in Council-I mean the Goventor--end I do not see a!ly diftieuIty ilO. 



tlut ; 10 that the HoWIe will Me h ~ there Call realb' be ao IIIdJetaDtial 
c.bjectioa to the entire telN'l'ation of th.ia DepartmeDt. 

Then we come to the qnestion of the appointmmt of the principal 
\lillcel'll and of the aubordinate ofJieel'8. Now. 80 far u that goes. we 
}tla' e followed u far as we eould 11Jlder tbe eircumlltancel, the p1'&Ctice 
iu the Houae ~  CODlJDODB and we have nblrtituted tbe Governor General 
!or the Kinp: and tbe Preaident (or tbe Prime Minister. I do not lee 
that we could make any better cboiee in tbe matter. We have-suggested 
that tbe principal oftleers of tbe Department sbould be appointed by 
dIe Governor General in colUlultatlon witb the President. I tbink thaf 
' .. aa near u we can get to tbe practiee in England. Then as regarda 
'be otber ofBcel'8, they sbould be appointed by the Pn!rident in eon· 
~ l i  with the Secretary. Then. in England, tbe appointments are 
made by the Clerk of the House, wbo hu the right to appoint, to SUIJ. 
rend and to remove any of the aubordinate band. in the omee. nere 
the right is giVeD alao to the President, but in consultation witb the 
&cretary. These otber membel'll of tbe establisbment shall be liable 
to be diamiued or otberwise p11Jliahed by the President in cODBtlltation 
wltb the Secretary, Rubject to a rigbt of appeal to the Oo ... ernor General. 
Now that ill an additional rigbt. The Governor General bas the port· 
folio and in tbe cUt" of the principal oftlcera tbe Governor General IS 
Ilao tbe appointing autbority. and it is but natural that tbe appointing 
"uthority IIboold have the righft to diami. aDd suspend and take otber 
aellon. 

Tben we come to the question of expenditure. I will onJy briefly 
give you these details In regard to expenditure, 88 the House is aware, 
the proposal of the Honourable the President was tbat the Budget of the 
establishment should be independent of the Finance Department. Now 
&<.me technical difficulties were found in that and after a fnll con· 
sideration the conference, to whit'h I have alluded, came to the oon-
dUMon that the present arrangement under the circumstances would 
be followed with a slight variation-that is, that the question of expendi-
lure would be dealt with in the ordinary manner, that is through the 
Finance Department, but in case of a difference of opinion on any item 
of expenditure between the President and the Government of India there 
would be a reference to th(' Governor General whose decision shall be 
final. 

I do not think I can add very much profitably to what I have al-
ready said. I bope the motion will commend itself to the wbole House 
8Jl a very desirable thing in the circumstances in which we are placed. 
Of eourse if I had my own ~  in framing this motion it would be 
framed in slightly wider terms. But as it is. it is only a beginning and 
I think it is a good bep:inning and I beg the House to adopt it. 

.  . 'the ~ b~ Mr. I. Orerar (Leader of the House) : Mr. President, 
It It. not ro.\" I ~ h  for what I think. mw.'l be obvious re880ns, to speak 
On thiH mattp.r with anything but extreme brevity. When Government 
originally decided to accede to what was lwderst-ood to bt-the wish of the 
~ l8  that a day should be appointed for a discussion of the general ques--
h<?n of tht! A8gembly establishment, the main signifieance which we attaehf'd 
~ such a proposal was that we should have an .opportunity of bearing the 
VleWli C:f})l'eS8ed by the House ,on thiA im ~  question. For that reason 
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I do not intend to enter into the merits either of the scheme which is con-

i ~ in the Government desPi!tch or of that which ili outlined in the 
motIon nloyed by the Honourable the Leader of the Oppot;ition. 1 will onI)' 
ask lienourahle Members to take note of the fact that in the proposals which 

~  formulated. in the Government of India'8 despatch Govermnent had 
qwte fully accepted the principle of a separate establishment for the 
ASSf.!mbly, and they proposed to give effect to it in such a manner as to 
l~  seemed most compatible with the present framework of the oowrtitu-
tlOn and administration. The views of the Government of India in the 
matter are !'t't forth fully in the despatch and I do not think it would con-
duee to any great advantage that I should elaborate or recapitulate them. 
I haw ) l~  one observation to make and that is that in the passage which 
the Honourable the Leader of the Opposition quoted regarding the position 
of G:n-ernmt'!11 in this House no insinuation ever was intended or implied. 
Honourable ~ l mb  w]] l"('alizc that th€' circumstances in which this des-
patch wa" hud before the House were entirely exceptional, and that course 
was taken in deference to a strongly expressed opinion. The despatch was 
of c('urse not written with the intention at the time of its writing that it 
should be at this stage the subject of a discUliSion in the Houl;t'. But I think 
Honourable :Members will do Government the justice to recognize that in 
taking and in i ~ the Secretary of State to take hi~ unusual course, 
they have ('"meed a genuine and sincere desire to give the HOWle the 
earliest opportllnity of considering the whole matter fully and without 
prejudice. 'Vell, Sir, the position now it; thnt the propo<als of the Govern-
mel!l of India are before the Secretary of State. As the House is aware, 
he ha!> conRt'utffi to postponl' his conclusions till be is in pGlI8ession of the 
results of thi;: debate. But it will be recognized that, while the Secretary 
of Statl"" financial sanction is requirffi in any event t.o the creation of the 
proposed new appointments ill either alternative, both schemes in their 
~ l aspect are matters of very great administrative importance. The 

eo,'ermn€'nt will now be glad to have before tbem the opinions elicited in 
this debatE'. They will themselves take those opinions into the most careful 
consideration and will communicate them with as much despatch 88 possible 
to the Secretary of State. 

Lala Lajpat Bai (Jullundur Division: Non-Muhammadan) : Sir, I 
beg to support the motion made by my Honourable friend, Pandit Motilal 
Nehru. I do not think I need make a speech in support of that motion, 
becI,use the necessary part of the correspondence has been given to the 
House by him. He has also stated the reasons for the difference between the 
views of the Government of India and that of tLt>' President. I would just 
say a few words as to how the decision embodied in the motion has 1x>.en 
arrived at by the different parties represented in this HOWle, because that 
win make the position clear. ThiR motion is the reRult of two conferences 
held by the leaders of tbe different Parties in this House, with the Presi· 
d\'nt. h~ Deputy President and the Leader of the House. At the first con-
ference we all requested the Government unanimously to let us see the dC'l-
patch of the Government of India to the Secretary of State on this subject. 
80 that WI! mi~h  be in a position to see the points of diiference between the 
Gov.ernment amI the President about the sehemeof separation. I congrat-
ulate the Government on their having placed that despatch before this 
HoWIe and thus having enabled us to see that despatch and to fonn our 
opinion 011 the points of difference that existed between the eeheme of the 
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Prt·sident Hnd the scheme adumhrated by the Government. Sinee then, 
Sir, we hn':e had another conference hetween the same gentlemen in which, 
we ll i l ~  those points of difference. J preHume that the document" 
relllting to this subject have been in the pOH.'1cssion of Honourable llembers 
for the last thrl'cor four days and that they have gone through them. There 
is tile PI'esident's scheme ; there is the despatch of the Giwemment of 
IrJdia to the Secretary of State; and there are the comment>; of the Presi· 
dent on that dc"patch. These papers ha\'e been published in the form of 
a hhw-oook 8nd the despatch to the Secretary of State has been HUpplied 
in II sepllrate white paper. The points of difference between the two 
schemes have been briefly stated by the President on page 14 of the blue 
book. h ~y are 6 in number. We took each point one by one in the ~ 

ference We hf'ld lind gave our opinion on each. The deei!'ions arrived ~ 

were unl·nimou.'l-All the leaders of the Parties agreeing to the recommenda-
ticlls till' .... have made to hi ~ House as t>mbodied in this motion. I will 
briefly state those different points. so that ~h  conclllsicns which we 
ani\'ed at may be absolutely clear to all Honourable lIembf>MI, although 
h ~  WlI>'t IUl\'e already heard thOSe concluliion:-; from their Leaden; and I 
haw ll~  to beli(>ve that the Parties have f'ndorsed all that the Leadel'l>' 

~l ~  decided. 

'fht> first point was, Sir, 88 to who should be in charge of this portfolio 
of tilt> Sl'paratt· A!';<;emhly Department. The Government of Jndi, in their 
de"patch had stated, though not clearly, that the Assembly Department 
1Iho\ll<1 bi~ attached to some portfolio. The President stated that, if it W88 
nect'ssar,r that it !.hould be attnched to an:r p()rrfolio. it ~b lll  be within 
tbl' portfolio of the Govemor General and the J.JCaders' Conference has 
adopted that ~ i  Therefore, clause (1) of part (r) of thi!! motion 
~l  of that part of the points of difference. 

Tb-~I  part relates to the appointplent of the principal officers of 
the Departmt'nt. The only point of difference between the Leaders' Con-
ference and the President on this point was that the President insisted--and 
h ~ has not y(>t surrendered his judgment on that point-that the appoint-
ment should be made on his recommendation. We have substituted the 
word .. con"1l1tation " in the l ~ of " recommendation." That it; the 
only cbanf!c which we have submitted for th(> consideration of the (fflvern-
m"nt In the matter. 

The third clausf' stated that these officers could be dismissed or other-
wise pllnishf'd fill an addres.<; by the Assembly to the Gowrnor General to 
thl'.t eft't>ct. We have !Wggested a matf'rial change in that matter. We think 
that the authority appointing these officers should be the anthority to dis-
miRS or punish t hem. That clause, a.,o;; it stands now, is dh;ded into two 
parts : (·ne part relates to the dismissal of the.<;(> officers, which has been left 
to th(> discl'('tion of the Gowmor General, and the other part relates to the 
diRl'lplinary action which the PreRident might choose to take in case he COD-
sidets it 11 ~ 8 y  ThE' second part. namely, disciplinary action, has ~  
left in the hands of the President according to this recommendation. while 
thc appointing authority will have thf' right and the power to dismiss these 
offictrs if there is any occasion for that. 

The fo1l1'th claUlle relates to the other m m~h of the b1i hm ~ 
The .President thought that they should be ~  by the President on 
the recommendation of the Secretary. That llas beea practically retained 
as·it is. TJaey ~  be dismWed or punished by the Preeident in ooD81&ltation 
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with the ~  The only thing we ha"e added to this is that thel'e 
should be a right of appeal on the part of the members of the establiahment 
dismissed or punished to the Governor General. 

'Ihen there is the sixth point. The dispute was that in ease any reo 
corom('udations for expenditure made by the President at the budget time 
were reduced by the Finance Department, this House could not increase the 
amour.t reduced by the Finance Department when the Budget came before 
us. 'l'hl"refore practically the decision of the Finance Department in that 
matter would be final. We have come to the conclusion that that decision 
should not be entirely left in the hands of the Finance Department aud 
therefore we have provided in this motion that questions of expenditure 
should be dealt with in the ordinary manner, but if the Finance Depart-
men: after scrutinising the recommendation of the Assembly Depart-
ment, Illakes a recommendation to reduce the expenditure, then the matter 
should be referred to the Governor General and his decision will be final. 

Vie have. Sir, given our best consideration to these points and we 
think that the modified plan proposed in this motion is the best in the 
interests of this House as well as of public business and also of the Gov-
ernment, and therefore we hope that the united wish of the House, as 
expre.'iSt'd in this motion, will receive that consideration at the hands of 
h~ Government and the Secretary of State which it deserves and that the 

Government will be good enough to accept this recommendation made by 
this House. We hope the President also will accept it ; and that thereby 
this very important matter,-the subject of the separation of the Assembly 
Department from the Legislative Department-wonld be settled and 
settled in a way satisfactory to an parties concerned and in time to give 
effect to it before the next Session. In the first part of the motion weha\'e 
8llici that the !!Cheme should be sanctioned and put into force not later than 
the lst December. 

Witb tliesr words, Sir, I support the motion that has been marle by 
my frif'nd, Pandit Motilal Nehru. 

Sir Purshotamdaa Tha.kurdas (Indian Merchants' Chamber: Indian 
Commerce) : Sir. I rise to support the motion moved by the Honourable 
Pandit Mntilal Nehru. The reason why we have a definite motion of this 
nature is, of course, Sir, as you remember, your happy suggestion, when 
this suhject ~ under discussion last time, that this question of SE'para-
tion ~h l  be considered by various party leaders in consultation with 
the Honourablf' the Homc Member. We were then told that it was almost 
"ertain that thf' discussion to-dav would be one-sided in view of thE' fact 
that the Government of India· w"ere lIot prepared on that day to consider 
the (!uestillll of making this despatch available to us in the House. The 
Leaders' Conference requested the Home Member to make an effort, in the 
name of the Conference. to get the despatch made available to us, and I 
think it requires to be noted with due appreciation, and indeed our thank-
fulness to flU; Excellency 'the Viceroy that he did comply with this request 
of that small Conference. We may note with satisfaction the fact that the 
8ec?retary of State was also plea Red to comply With our request to make the 
deflpatch aV/iilable ro us here to-day. I am sure, Sir, that such compliance 
on thp, part of thE'! "Government of India and the Secretary of State II 
bound to appeal ro lIB and ill bound to make us consider the Governmelit 
pnopr.88lS with all the weight that they deserve. If ~ clespateh bad 
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Dot been made available to U8 to-day; yon, Sir, Jrnow-and 1 am .ure the 
HoUM! could imagiDe-what could have been the WIe • &he utility of the 
rli$CUI\IKion to-(la,.. Thaw to the courtesy extended to thiB HOUle aDd to 
die Leaden b7 BiI BDeUeney the Vieeroy and. the Secretary of State, 
we are to-day iD a position to know both sideM of the cue and heDee the 
ReH()lution omf before the House. 

I feel, f:jir, that the HODourable Lala Lajpat Rai has 80 fully dealt 
with each of the six items under (c) io the Resolution that I do oot like 
to dwell on them at further leDgth. All that'I would like tOIl&Y is regard-
inJ( No. (c) (1) of the Resolution. That appeared to me, at any rate, 
.in the ('onl"el·tmce, to be the crux of the wlwle question. The question 
wall, lind I HUPpose still ill, whether the AS8embly want the Assembly 
Branch or the A88embly Department to continue under either the Legis-
lative Department or any other Department of the Government of India ; 
or whether they want it to be taken away from all the portfolios and 
charge!': of the Honourable Members of the Bxeeutive Council. I think 
the solution that you, Mr. President, suggested, in your letter to the Govern-
ment of India, is the best and is certainly a feasible one under even the 
pre'tent constitution, namely, to hand over that to the portfolio of Hit; 
Excellency the Ciovernor General. It is quite true that His Excellency 
the Governor General is not the least busy of the Members of the Cabinet. 
but we have precedents for this, and in the Central Provinces and in the 
Punjab, I unr1f'rstand, Sir, that the portfolio of His Excellency the Gover-
nor in each of these provinces has r""ponsibility for the respective Legis-
lath'e Council Df'partments. These are relevant precedents, and I 
should be ver:: much surprised if we were told that this could not bt' done 
under the· present constitution in the Central Government_ I suggest it 
to the (!o\,err.ment that this is the easiest and perhaps the most suitable 
manner of getting out of the present difficulty, and I am sure that thi,. 
Department being under His Excellency the Governor General, there will 
be h~ greate<lt confidence and the utmost reliance by this House in the 
impartiality of Hill Excellency the Go"ernor General. We were told that 
this may hring His Excellency the Governor General into con1liet with 
the .Assembly. J will only say that I hope it will never 80 happen. Hi .. 
Excellency the Viceroy and Governor General is not generally open to 
critici"Trl by the Assembly and need not necessarily come into eonflict with 
thl-! As. ... t'mbly owing to this arrangement. The Aaaembly realise their 
responsibilitY-lmtil now they have shown that they realise it very fully--
and tht' closer h~y are drawn in eo-operation with the Government, they 
will realise it more anu, I am rather inclined to think, will give in more to 
Government views. I am sure that there will be very little 6haDce of His 
Excellency tbt' Governor General ever clashing with the wishes of the 
.Assembly. I therefore feel that part (c) (1) of the motion is the most 
important part and I hope that the Government of India and even the 
Secretary of State will accept this Reaolution with the 8&lDe grace with 
whi.·h tht'y acc.>epted our request that the despatch under discussion be 
made availahlc to us. 

I do not think I need labour any of the other points at length, and I 
hope that this motion will prove to be another solJltion made feasible by 
mutual good-will and confidence on both sides. 

JIr .•. G· Oocke (Bombay: Europep): Sir, it giTft me a large 
measure of satisfaction to find myself in agreement with my Honourable 



1268 {22ND SEPT. 1928 • 

• , [Mr. B. G. Cocke.] 
friends, PUldit ~il l Nehru, Lala Lajpat Rei and Sir Pul'8hotamdaa 
Thakurdaa. It 18aot alway. that we find ourselves in the same Lobby 
and we trust that in future tllere wilibe maay' nob GeeasiOUl. ' 

Sir, I hoP<' these meetings of party leaders will form a precedent 
for the future, as I have no doubt whatever that we can by their 
means get oyer Yery acute difficulties, which difficulties it would be 
impossible to surmount in this House. 

Before I go on to support this motion, I should like to sav that 
while I agree entirely in principle with the motion, I am very aixioUB 
to say that we. should remember the past services of the Legislath'e 
Department in dealing with the affain of this Assembly. Since I have 
been in this HOUBe, Sir Henry Moncneff Smith, Mr. Graham and 
:Mr. Wright have occupied the position of Secretary of the Legislative 
Department, and I feel sure that everybody in this House has received 
much assistance from those gentlemen from time to time, (Cheers), 
and, h ~ although it is with regftt that I say good bye to them, 
at the same time I support this motion thoroughly in principle, and I 
am quite sure that the separation of the Assembly Office is a sound 
thing to accomplish. 

I quite agree with what Sir Purshotamdas Thakurdas has said with 
reference to (c) (1) of the motion. There is a possibility, if the 
Governor General is pleaSed to accept this portfolio, of criticisms of 
him in this House, but I think that that position should never arise. 
I certainly think it undesirable in principle that this offiee should be 
associated with any Department of the Government of India, whether 
the particular 'Member of Council sits in this House or in another 
place. 

With regard to sub-clause (4) of (c), while, Sir, I do not disagree 
with this provision, I throw out the suggestion that it may be desirable 
that this sub-clause should be slightly altered, to the effect that the 
subordinate members of the establishment should be appointed by 
some body outside your office entirely and outside the Government of India. 
namely, by the llublic Service Commission. That is a point well worthy of 
consideration. If I were in your Chair, Sir, I should certainly prefer that 
these appointmen-u; be made by some outside authority. I therefore sug-
gest that that ma.tter might WE'll receive consideration between now and the 
lst December next. 

J(auIn Mubammad Yalnlb (Rohilkund and Kumaon Divisions: 
Muhammadan Rural): Sir; I alIIo rise to support the Resolution which 
bas been proposed by my. Honourable friend, Pandit Motilal Nehrn. 
Sir, generally speaking, separations are sad tbings, but when it comes 
to judicial separations, tbey are sometimes followed by great sensation 
and heart-burning. It may therefore be considered a supernatw'al 
phenomenon if the separation of tbe office of the Assembly and tbe 
Legislative Department is carried into effect with amicable settlement 
and without any heart-burning". It is now an admitted fact that the 
separation of the· oftice of the Legislative Assembly and the Legislative 
Department is very essential and desirable, and therefore this fact need 
not be arJroed at all. but the manner and the extent to which the Ile-
paration should be given effect to is not free from diaicultie,s and 
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debatable points. While it is extremely desirable .&at the oflee' of 
the .Auembly should be perfectly independent of .de in1luenee, eon-
aicMriDg the limitatiom which. are placed on the pi'trera aDd. reepon-
aibilit,. of thia Boue, and ccmaideriag that the Legi8latin Department 
is still cOIlfidered .. a creation of the Government of India, it could not 
have been lett entirely by itseH and therefore the provision for in-
l i~ it in the portfolio of the Governor General iK the only reason-

able solution. The other provisions alao aim at giving e«eet to the 
same fundamental principles. namely, independence from outside in-
BUt'nee, it being undesirable to make the Governor General the subject 
rnallf.'r of discussion by the Assembly; the appointment of thp. prin-
cipal ofticers is made subject to cODsultation with the President of the 
House. 

As regards the appointment of the JDembel'l ef the establishment. 
it is suggestr:!d that they should be appointed by the President in con-
sultation with the Secretary. The main ohject is that the President 
also should not be made the subject matter of diseussion and questiolM 
in the Assembly. We want the Secretary to be the . chief executive 
officer, and while the President will have full control over the officers of 
the .Assembly, in matters of appointment his actioD should be abOve ~ 
picion and criticism. 

An alternative suggestion has been made by my Honomable 
friend, Mr. Cocke, t1iat the ap])9intJilent' of other members of the es-
tablishment should be handed over to the bli~ Service Commission, 
being an independent body. It was also soggest'ed that the President 
might be entitled to ask the Public Service Commission to recommend 
a certain number of candidates, out of whom the President mav 
select the right number. These are matters of ~ il which may .,e 
left to be deeiderl hy thp Pre!!ident 8 ~ the Governor General. 

The chief points for consideration by the Assembly are : 
(1) h ~ the A8Sembly should have a separate .independent 

office; 
(2) that the President of the Assembly 8S the representative 

of "the House should have full control over the office in 
order to secure efficiency in the work : 

(3) that baYing the hl"o abovf'-mentioned points in view, the 
~ i l of the machinery should be regulated in such a 
~ y that both the Governor General and the President should 
not become subject-matter of discU8Sion and aiticism by 
the Assembly, and it is with a view to achieve thi!'; object 
that th#l Resolution before the House has been drafted 
in the form in whieh it now stands. The LEaadeN of alt 
h~ Parties in the House have a ~  desire, and rightly 

too, that nothinA' should be imported into the discussion 
of this Resolution of an undesirable nature, and the un-
animoua desire of the House, ex'pressed in the Resolution. 
should be conveyed to the Governor General in a digni-
Bed manner and in 8 spirit., of moderation and eom-
oronli.e, so that no obstacle .ntRY be created in thl' 'WRy nf 
its ~ ~  
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I think, Sir, th .... t the decision on thia ~ m  .. it has now beeIllaid 
before the House, should not be delayed for a very 1 ~  The sane-

.. tion of the Secretary of State, we all know, is not reqwred to the scheme 
as a whole. The financial sanetion of the Secretary of State is required 
only in the mattl'r of new appointtnents and, therefore, the scheme, as it is 
now proposed, ~ be sanctioned by the Government of India without any 
delay. 

With these l't'Juarks, I beg to lend my hearty support to the Resolution. 
But before I sit down. I wish to pay my humble tribute to you, Sir. for thl' 
earnestness, sincerity and ability with which you have tackled this thorny 
question and tite manner in which you have steel't'd it across the stormy 
waters. Fortunately in LordJ,rwin we have a most sympathetic, genial 

• and generous Gowrnor Gener always ready and anxious to come to an 
amicable settlement, and I am sure that no hindrance will be placed in the 
way of the aeceptanee of this Resolution 80 far as His Excellency is con-
cerned. (Cheers.) 

.awab Sir ZulAqar Ali nan (East Central Punjab : Muhammadan) : 
Sir, I have carefully studied the altl'mative schemes of the Government 
of India as embodied in their despatch to the Secretary of State and also 
the scheme submitted by yourself. This controversy which has been sim-
mering for some time has been occupying the anxious attention and 
consideration of the Members of this llouse. I need not frh'e the full 

• history of its development, as some of the Party leaders have already 
given it to the fullest extent. I may say, Sir, that I had the honour of 
being present at the t,,",o conferences held for the purpose of arriving at 
some harmonious understanding between the Party leadt"rs of this Honae. 
What transpired there, 1 need not recapitulate. There were certain 
points on which there was difference of opinion, and I think the Honour-
ahle the RInne Member as a disinterested spectator noticed then that thl! 
decision taken at those conferences were taken by a majority. 
(An HO'R()f!rable Member: .. No, no.") Yau might remember that thert' 
was more than one point on which I differed. However, I do not want to 
import a spirit of controversy into this debate, but would like to emphasise 
only one or tWI) points. The point now is whether this Department should. 
be directly controlled by His Excellency the Viceroy or whether it should 
be attached to any Department of the Government of India. I think if 
His Excellency can afford thl' time, he may, by accepting this responsibility. 
provide a very good solution of the present difficulty. But supposing Hi!; 
Excellency does not agree to the proposals formulated by us, that is 
to say, with regard to his direct control of the Assembly Department, then 
1 think this question remains undecided as to whether this Department 
il8hould remain as an independent Department, independent of all the De-
partments of the Government of India, or whethet it should remam 
sttached to some Department of the Government of India, say the Legisla. 
tive Department or the Finance Department. I think, Sir, whatever ar-
rangement may be arrived at, one consideration should not be 108t sight 
of and that is that the identity and the vitality of the different Depart-
ments may not br' in any way impaired by any action which in deference to 
the views of the majority may be taken. Of course the country is aware 
and the HoUBe is also aware that the condition of the minorities in the 
eountry u well u in thil Roue ia ODe of helplM1D888. 



1Ir. O. I ..... ~ (Rohilkund and Kumaon DiviaioDl : Non-Mu-
bammadan Rural) : Question f 

.awah 8ir ZalIqar All Khu : ItUi a thing not be que.tioned. It is a 
lle!f-e\'ident fact. Therefore, 1 would empbui8e the fact that whatever 
attitude the Government may adopt "'ith regard to this ecmtronny, they 
will keep in view the sentiments of the minorities in thi8 HoUle, uad I caD-
Dot understand how they can be forgetful of the sentiments of the people 

~  thifi HOlUIe. 
Mr. O. I. JtaDp Iyer : What are those sentiment. f 
lIawab 8tr Zaltlqar Ali Khan : I do not think I "houM import any 

&pirit of heat or contl'oveny into this House. But if the Honourable Vem-
ber ill IInxioUR to enquire what thfM sentiments are, I shall not hesitate 
to mention them. 

Mr. O. 8. B.anp 11er : I shonld like to know them . 
• aW&b IIir ZlIlIqar Ali 1DIaD: The controveny is "obel by the 

Nehru Report. 
1Ir. Jenmadu K.1IeJd& (Bombay City: Non-Muhammadan Urban) : 

Question' 
XaW&b IIir Z1IlIqar AU Dan : Now, Sir, I think that while piag 

my 8Upport to the general provisions embodied in this l i ~ I ahould 
.. y .. ain IJld apin that in the matter of recruitment to the nbordiDate 
eatablishmf'nt, eare should be taken to consult the Publie 8eniee CoJamis.. 
uon. As the House is already aware, praetically all the Deparbaenta of 
the Government of India resort to that body for fiDiDg up vaaneiea in 
their Departments, and I cannot understand why the A.l8embly Depart-
mt"nt which ill ,oing to bt> created anew should be an exception to this 
procedure. 

1Ir. O. I ...... I7er : The Hononrable Member is talkiDa' I'IIb .... 
111'. PreIicIant : I hope Honourable Members wiD not introduee any 

heat into this controversy. 
Xawab 8tr ~ Ali 1Da&n : For your consideration, I will say 

very clearly that if thIS procedure-namely, ha\'ing recourse to the Puhlic 
Service Commiasion--ia followed., it will redeem the scheme from those 
chances of friction and unpleasantness which are likely to spring up here 
later on. 

Mr. O .•. Banp 11er: The Honourable Member is himself creating 
friction and unpleasantness here and now. 

. ~~b Sir ~ l  Ali Dan : I am not creating friction, but I am 
VlSualismg the SItuation. 

Mr. O .•. Banp Iyer : You are oppressed by vision. 
Xawab SIr Zvm.ar.&Ji Khan: I am only visu8 liaing t1ae mturt' sitnll-

tion. 
. 1Ir. Pruident : The Honourable Member is entitled. to ex}>N188 his own 

new8. 
Mr. JID.,wlu K. ... : But, is this the oeeasion f 
Ifawab. ZUJl4r.r AIf 1Daan : Tberef&re, Sir. J tbhtk that if tlle 

schf'me that I have outlined to tht' Bon ..... aamely: HIIOrting to the PubHc 
LIlIlTJA n 

" 
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Service Commi88ion for the recruitment of the subordinate establishment 
is followed, you reaove tHee ebanees of· ftietron ud thole ebaneeR of 
m.aderstudiaw wbida are liRly t-«l Briee ; aDd I b ~ tbe Governmeat 
will keep it m .Rw. lihiak. this is the 1tDanimoUl opbuon of my Party 011 
this aide ef .. B_. 

1Ir. 1[. O. 20, (Bt"ngal : ~ mi ll Xon·Oft\(,jal) : Sir, as a member 
of the preliminary conferences which diseWl8ed thE'Se i88Ues raised 
in the motion. I give MY wiaoJeheartf"d aupport to the Resolution moved 
by my HonourabIt" frimd, Pandit Motilal Nehru. My speE'Ch iu part 
has bl'en already anticipated by my Honourable friend, Sir Punhotamdu 
Thakurdu and I have very little to say escept that I support Mr. Cooke 
aud ~ b Sir Zulfiqar Ali Khan to the extent that tbe reeruitmeat 
Cli tht" subordinate services may be left to the Public Serviee Commission. 
I lohall be disel08ing no secret if I give out that in halorma1 conference 
1 oPJXl8ll'l this item, beeaaee the Public Sertiee ~  ill ,t>t an 
iuIant body and does not command the respect and eonftdence of the 
country as much 88 it should. But, all the IiftDle, if the Bleney of the 
Publie Service Commission 'WOuld satisfy my Honourable frieud, llr. 
Cooke. and myoId friend, ~ b Sir Zulfiqar Ali Khan, I wouM moat 
atadIy aupport them. 

To me the whole question of separation, Sir, is a mere constitutional 
jrlSue. It is not a question for a majority or minority: To IDe. Sir, 
it is a very 888eI1tial impro,·ement in our esistia, cOlUltitutional .,.. 
I.em. The one th.inc that worries me in the Be801ution of the BODourahle 
the Leader of the Oppotiilioll ill the use of the expl'el6ion "prin.cipal 
otlieers". My reading of English eensUtutional history haa COD\'weed 
me that tnere ean be only one principal offieer and that that i i~ 
.:.ffieer is the President of the House. The Secretary of the HOlUle or 
hJe deymtie08 can only be mere cJerks aDd e-nelttiveoMcers· of the 
House. TILe priaeipal officer ., t&e ,ll0U8e is uatiloDbtedl,y Ute PPellident. 
Here I am fortified by no less an authority ~ Sir Jon M~ 
latelJr a conservative member for Osford, the ~ of contemporary 
Bbglish historiana. This is how he defines the position of the Speaker 
c.tf the House of Commons : 

'" The Speahor flu from the yery tnt beeD the ~  of the par1iame.Dtary _ ..... 
The prineip&1 diem' fill • Roue u ita rep ...... tift .. aD eeNlBCllliaI eeta ...... tile 
regulator of it. I,rot'edul'f', the guardiaJl of it. digDit)" aDd the Preaideat _lea 
debatee." 

I wish the ~ to note tJaat tM SpeMier ill deMriW .. tae ~ 
oftk.cr of the House, and if there is ~ !O bea priJaeipll aIloer. be mUBt 
:,e tile President of this House and Dd1JOd)" else. 

With these small alterations, Sir, in the Beeo1ution -lUcia haa beeD 
moved. by my ~  friend, Pandit JlotiJa( Ne1ml, die fteIotuti01l 
is 1m ideal 0 .. i6piaeatiug dae views boda or .. B •• a.bIt •. Pfoaident 
and the Members of Govermuent. 

'l'tlfte it· aaoftIer peiDt a18o, Sir • ...well 1Iu rtwn IDe teed fer 11aoqbt 
and that ill the relationahip of the President in respeet of the OM'S_'-
Genenl. In 0111' _atitwtMual dnelopalieDt. I ... si6!r it • ef the ltigheflt 
~ ~ ... ithe Pwaidept thoaid· De ...,tea&eG .ttI :* ..... ~~ tbA 
...... Geaenl ... iMl the eaenaeblaeubl OIlhil ri8hte aad 1he ~ 
of the H011IIe by the Exeeutive Department of the Government .1 Indld. 



Here abo 1 am forti&a.", t:Mauaorit1 of t!ftt- ictb Karriott. Perbap., 
»ir. ~  of ua .... ~  .beea ppiviMld p,wi' , .t,Iia·.-OIl·.t tile 
$pe .. lKr. ~ ~ 'w. MaJ-,. the ~ 8eIIdM a •. "1'8 1e the Speaku tiro. tU· LeN M.eaoe11or and tllia .. how tile .1 1 .. nIDI : 

u w:it ......... t to , .. ,.., I\tir, altJtoqll jill MajNt;y is -*Ie .. tIIQ 7- ..... 
110 aeecl at .ell .... ~ Majftty wiD ewer put tile .... laQlll'alale ............ 
DpeD your 1I'0rdl oad a(" • • 

ADd oeeuiODI .. y wen an. for our I'nsident to demand a fiimiW 
hkJubreaee fl'Olll Ria MAjeIty'. ~ I iy  iD this oowrt".. Prote.4r 
JIanfott nID8 up tae whole pMitiOD tItaa. He..,.: 

•• 'From the 17d! etmt.". oawardtl u... 8pee1rer bu at _ bela tile ........ 1IIUtet" the __ •• 

ADd it thiS Resolution is aecepud hy the HOllJIl", your position, Sir, wiii 
be the same : you will be tbt' flerv&nt aDd ID&Iter of the HOUle. I there-
fore ooJllllltmd h~ proposition 10 the Houlle. 

Mr. PreIddai : Do l bl~ Members still deeire to debate thit 
que.cion fartller f 

111'. o. I. ... t,.: J should only like to mow, Sir, "'hether 
thi. it an oeeaaiOD to raille the eouteDtiOUl __ aboat ..morities. I do 
think it w.. aD UDhaPP7 statem_t tIW ... JUde speeiaIJy in thiI 
JJo""e where minorities ll8\"e not bt:ea trampled UDcler foot. 

1Ir .... 1* .... : 'lhequeaioa .... DOW been andIleieatq delaated. The 
4juelltion ill : 

•• ft ........ .....,. ., ....... : 

(.) tIIIIt a eepataW ~ .. .,.,....., "'-1tI be· II .11 J J _., later tJta 
W Deoaaber, 1118; 

(t) that the GcmmuueDt of India IhouJd tab iDunediata ~ to 8II!III'e till 
lUCtioa of tbe 6erretary of Rtate to that part of tbe Ik'heme wftieb Fe-
qui," Ilia DDrtion ; 

(t) dlat the ItheIae nbetit.t.ed by: the PrNideDt uul aDIeIlded by the Govenulleat 
of bdJa Ibou1d be lDOCliIed 110 .. to pnm4e: 

(1) that tilt' ~bIy Deparbat"llt alaoald be baduded ill Ole portfolio 01 tile 
Chveraer GeMraI; 

(2) that the prbaeipaJ 0 ..... of the Dtopartlllellt IIaoIaId be appoiated .". tile 
OO ........ or o..ral ill OfIIIMlltaUOII wid! the PlWideat i 

(3) (4) that tM.e priaripal oIIet-,. aIaalI be liable .. djmriwel b1' tile ~ 
Geaeral ba COII8Illt.tioD with tbe PJ.idesat ; 

(b) tbat oUaer di8t'iplhuu'" .rlioD apiut ttM.e otIieea MoaId be ia tile 
baada of the PlNldtet lubjeet to • ript of ~ .... Goftnor 
Geaeral ; 

( .) that other memhera of dw eetabtiabmeat aIaMld be appolatlid by the Pre-
aicleat lD _nltatioa with the Berna.,. ; 

(5) tUt tbeae ou. mcallen of tilt' eetab .... t .a.u be Haw.. to ..... die-
m .... or othenrlee paRisMd, b~ tile PnDIeIat ill _ltatiOli witIl U. 
8eeretary. nbjeet to. ript of .ppeal to the Gcm!raor 0eDeral ; 

(I) that q....u.. of upeac1itllfe .hoald be dealt witJa ill ~ o...u.u,. ___ , 
bat .. _ of 4UtHBee of opbdOD _ ..... ita! of e.xpp.Mltare betftea 
the PnIldat ad tINt OMenuMat ., billa ~  ebMJd be • ~ 
to tile cw..rao.. Oaeral. ~ cIecWea tIbaIJ be lad 

The BOUIIe further ~ the Pl8Iideat to eoliliDwoate tbia opiaioll to tile a.... 
enor Geaeral for nda .('tiOD •• he may be pJeued to take. • • 

'!'he motion was adopted. 



1 .. ~ l  

~  OF 8 ~ 

n. 1IoBo1lftb1e 1Ir. I. 0Nv (Leader of tile Bouse) : With your 
petmission, Sir, I desire to make the tollo\\"iq statement as to the 
probable COUJ'8e of business during the nezt week. 'On 1I0nda7, the 
24fh, I shall ask you, Sir, to suspend Stancl.iq Order 44 in order to 
enr..ble me to mOTe that the Public Safety (Removal from India) BiU, 
as reported by the-Select CommHtee, be taken into consideration. The 
tusmess in connection with this Bill may be ezpeeted to run lDto 
Toe-sday, the 25th. After questton8 on Tuesday, the 25th, elections f01 
t1..e Committee of the Department of Commerce and the Committee on. 
tLt! separation of railway finan::etl from the general finance. will be 
held. After the conclusion of the buaineliS in connection with the 
I"ublie Safety (Remoni from Indie) Bill we shall take up on Tuesday 
or on the following days the-following busiuess : 

1. A motion to take into conaideration the Bill further to aaend 
the lDdiJu Penal Code (Amendment of aeetion 605). 

2. A motion to circulate the Bill to amend the 1ndia1l PaHlda aad 
Desips Act. 

a. A motion to take into conaideration the amellciment made by 
the CoUDCil of State in the Bill further to amend b~ 

Indian Suceeasion ..\ct, 1925. 

4. Beeumption of the dUeu.ion of the Deawul for Supple-
mentary Grant in respect of Railways. 

On the conelusion of Government busineat; opportunity will be aiven 
to Mr. A. Raapnrami qeagar to mMe his motion to tab into con-
sideration the Re-port of the Select Committ(lltO on the amendments of 
the Standing Orden. 

1Ir. PnstdeDl: The Honourable the Leader of the HoUle baa 
stated he will uk me on Monday to 81lApend the Standing Orders. The 
question of suspendinJP; the Standing Orde-l'R "ill only arile if any 
ob.;eetion is taken. 

'!"he IIoD01IrahJe 1Ir. 1. Orerar: Quite MO, Sir. If objection is 
"Un. 

The .Aaaembly then adjourned till Ele"en (If the Cloek on )londay" 
the 24th Septemht-r. 192fol. 
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